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Delsgation of Power to the Commissioner, Surma Valley and Hill
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Delegation of power to the Commissioner, Burma Valley and H111 Districts, regarding
- the graut of permission to Pleaders and Mukhtears to appear in ‘the civil and
. cnmma.l cases in British Courts in the District of Khasi and Jaintia Hills.
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RerrENCES TO FORMER CasES,

Department, date, and
Nos., or File No. and
year,

Brief Title of File,

Home, A, Dec. 1908,
Nos, 278-279.

Relaxation of the
restrietions on the
employment of legal
practitioners to the
British Courts of
the Khasi and
Jaintig Hills,

. H.—-50.

RereReNceES 10 LATER CASES.

Department, date, and
' Nos.

Brief Title of File,

Judl.,, B, May 1908,
: Nos. 1-13.
L (L. C.—21J, of 1908.)

1

VT Sr-938( P

Appeal by Brahma-
nando Datta, a plead-
er in the Shillong
Courts, against the
order of the Deputy
Commissioner,
suspending him to
practise.
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Fire No. P.-11J. oF 1908.
NOTES.

JUDICIAL—A, MAY 1908.
No. 1.

Delegution of power to the Commissioner, Surma Valley and Hill Districts, regarding
tho grant of permission to Pleaders and Mukhtears fo appear in the civil and
 criminal cases in British Courts in the District of Khasi and Juintia Hills,

Eztracts from Notes and Orders on File No. 1C.-R1J.% of 1908, regarding the case of Srijut

(15,.{?11,11',’),3' May 1908, Nos. 113 Byriimanando Datta.

* * % * *

It is for consideration whether the powers vested in His Honour by letter No. 529Misc.~53537.,
dated the 25th November 1903, should not be delegated to the Commissioner. I think they should be.

* % * * *
17th November 1907. J. E. WEBSTER.
Becretary,
As proposed, ’

23rd November 1907, s L, Haze.
Lo tho Comumissioner, Surma Valley and Hill Distiicts, No, 5163J., dated the 6th December 1907.]
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GOVERNMENT OF EASTER 3
| AND ASSAM. e

JUDICIAL DEPARTMENT,

JUDICIAL—A,

May 1808.

Delegation of power to the Commissioner, Surma Valley aud IIill Distriets, regarding
the grant of permission to Ploaders and Mukhtears to appear in the civil and
criminal cases in British Courts in the Distiict of Khasi and Jaintia TLills.

No 1.
No. 51637, dated Shillong, the 5th December 1907.
From—The Under-Secretary to the Government of Euastern Dengal and Assam, Judicial
Department,

To—The Commissioner, Surma Vulley and Iill Districts.
In continuation of this office letter No. 5188J., dated the 2rd Deceniber 1907,
T am dmn ted to forward a copy of the
* No. 620Mise—5§353]., dated Shillong, the 25th Noy.u- letter, noted on the margin, veeurding the
ber 1403, frum the Seurctmry to the Chief Commissioner yrocaedure for the orant Of ) ission to
of Assam, to the D..pu.ty Cowmissioner, Khusi and Juirtia proca pera IS (
Hills. pleaders and mukhtears to appear in civil
and eriminal cases in British Courts in the
distvict of the Khasi and Jaintia Hills, and to say that the Lieutenant-Governor is |
pleased Liereby to delegate to the Commissioner, Surma Valley and 11ill Districts, the |
powers therein reserved to the Chief Commissioner.




